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Government have been pleased to
enhance the existing rates of boarding
charges in special hostels stipends,
scholarships and Post-matric scholar
ships at a flat rate of Rs. 10 per stu.
dents per month from st November,
1872.

Haryana

The State Government grants addi-
tional Hostel allowances at the rate
of Rs. 15 10 Scheduled Castes students
living in the Hostels out of their own
funds over and above the maintenance
charges of Rs. 13 to Rs. 15 per month
admissible under the Post-Matric
Scholarship Scheme.

Kerala

Actual boarding and lodging charges
are given to Scheduled Caste and
Scheduled Tribe students (for Post-
matric studies) stayming in the College
Hostel and recognised hostels Hence
the question of enhancement of boardi-
ing grants does not arise

Boarding charges puayvable 1o the
students adpuntted to the Cosmopolitan
Hostels have been enhanced {rom
Rz 65 fo Rs. 75 p.m per student. The
boarding grants pavable fo the hoir-
ders ol Weifate Hostel (for Pre-matric
studies; 1s Rs. 45 bm. pur student
There 15 no proposal for the enhance-
ment of hoarding gran! to the stu-
dents stayving in the aliove hostel at
present.

Rajasthan

The rates of the aided hostels have
already hecn enhunced to Rs. 535 pet
student per manth for 5th to 8th clas-
ses and Rs. 60 per month per stu-
dent for Yth to 11th classes wilh effect
from 1st July, 1871, from Rs 40 and
Rs. 45 respectively, which amounts {o
90 per cent the total expenditure in-
curred by the Voluniary Organisations

Revocation of Licence issued to M/s.
J. Stome and Company (India)
Limited.

8939, BHRI SAMAR GURA: will

MAY 2, 1978

Re. Question of Privilege

the Minister of INDUSTRIAL DEf-
VELOPMENT AND SCIENCE ASD
TECHNOLOGY be pleased to state:

a0

(a) whether Government propose ¥
revoke the licence issued to M/Js S
Stone and Company (India) Limited
for opening a new unit at Thana Coum-
plex (Maharashira) in view of the
resentment expressed by Covermmesd
of West Bengal and by the Public smi
original refusal from Maharashtes
Government for its setting up in fhe
area; and

(b) it reply to part (a) is iz the
negative, the reasons therefor?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (ta) No, Sir.

(L) The licence was issued to Mfs
J. Stone ang Co Ltd., for manufse-
turlug navigational aids 1n Maharade-
tra after examininz the proposal om
merits. Hence the fact that this ack-
vity will be undertaken 1n Maharasb-
trta would not constitule grounds $ox
revocation.

12 hrs.
RE. QUESTION OF PRIVILEGE

SHRI K. P. UNNIKRISHNAN
(Badagara). Sir, I have given notee
under rule 222, of a prnvilege motion
apainst Shri Madhu Limaye and five
others of the Indian Expre:s groug,
1 have seen you and you kandiy
permitied to raise the matier in the
House,

MR. SPEAKER: You have givem
nolice and sent u copy of the natice
to Shr: Madhu Limaye. Shri Madbm
Limaye just sent me-—{Interruptions)
—he said that I should persuade yoms
to withdraw it and he wanted me o
ask you whether you will be prepared
to withdraw it or mot.



209 Re. Question of VAISAKHA 12

SHRI K. P. UNNIKRISHNAN:
We are not prepared to withdraw it.

MR, SPEAKER: If he says that it
may be postponed till tomorrow and
then he will be sending his reply....

SHRI K. P. UNNIKRISHNAN:
He has said something. He is pre-
sent in the House, and let him say
whether it is correct or not. There
is no question of any detailed reply.

MR. SPEAKER: It was a holiday
yesterday. It came late today. Let
the reply come from him,

SHRI K. P. UNNIKRISHNAN:
He is present herec. We do not with-
draw it. Let him say whether it is
correst or not.

MR. SPEAKER: We take it up to-
MOrrow,

sy "iw fug fra (feerage)
grat @, & @ ar wf agr fAAa
Xgzr 2 gy A AT TfeT

st wy femd (aver ) o oweaw
s, ¥ 3% 7"
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qT T E, W A ¥ AW
fasr WA

SHRI K. P. UNNIKRISHNAN:
There is no use postponing it. Let
him say whether it is correct or nol.

MR, SPEAKER: The Member has
requested that if you are not accept-
ing his request to withdraw it he will
give a reply tomorrow. We will take
i#t wp tomorrow.
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st wq foma . A% 2 ww
wavy faw PO svga, W Faw A
& adY w8 w afer aér a@ wgw

SHRI K. P. UNNIKRISHNAN:
The Member is present here. It 1s
a straightforward question whether he
has uttered it or not. He says he
will go into it and give a detailed
reply. The question is whether he
has uttered those words on the Chow-
patti beach or not; whether it has
been factually reported by the Indien
Express Bombay edition.

MR. SPEAKER: It is a simple ques-
tion to Mr. Madhu Limaye; (Inter-
ruptions), May I request you to please
sit down? Now, the guestion 1s whe-
ther he madc that statement. It is
a question of fact.

oft wy femd - woww WIRS,
ag  3frrw wemda N fE ay
FEAT T, TA T 97 A1 HA 9T
oE } WSy WR[RY. W BT
{ TgAT T AT, ¥ AN WA AW
qT wiTAr 9® g, WIT 34 A
warg wWIeED &9 faw wqm oy &

g 24 W FT ARA W 4T ¥
L T A

A wEG : AT E, A7 W
Fam |
12.05 hrs.

PAPERS LAID ON THE TABLE

AIS (Conpucr) Rures, 1973 anp
ANNUAL REPORT OF CENTRAL ViIGIL~
ANCE ComMmiIssioN Tor 1971-72

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS



